Central Admimistrative Tribunal
principal Bench, Neuw Delhi,

0. A, Mo, 1266/94

New Delhi this the Sth Day of August, 1994,

Hen'ble Mr, Justice S.K. Dhaen, Acting Chairman
Hen'ble Mr, B, N, Dheundiyal, Memb er ( A

sh, Manej Kumar Sharma,

s/e Sh, Kirshnan Parari,

132, K, V¥, Subslutien Hydal Celeny,
Chandausi(UP), Appl icant

(Mms, Sunita Tiwari, prexy ceunsel for Sh,P.P,Khuranra)

versus

1, Unien of India,
t hrough the Secretary,
Ministry ef Cemmunicatien,
New Delhi,

2. Telecem Divisienal Engineer,
Department of Telecemmunicatien,

0/0 The Telecom Divisienal Engineer,
Mer adabad, Respendent s

ORDER(ORAL )
delivered by Hen'ble Mr,Just ice S, K.Dhasn, Acting Chairman

on 10,06,94 this O,A, Came up befere us, Ue

teok the view that, prima facie, the 0,A, dees net

disclese any cause of actien which may have arisen
within the jurisdictien ef the Principal Bench se as

te entitle us te entertain this applicatien, As prayed
by the learned counsal, time was granted te file an
applicatien (M,A,) making necessary amendments, On
14,7, 1994, tue weeks further time was granted te cemply
with the erder eof this Tribunal dt, 10,6,%4, Teday,

an applicatien has been filed seeking the amendment ef
the O,A, Paragraph 4,11 is sought te be added, Itsin
substance,states that the applicant has been meeting
the lecal autherities fer the redressal ef his grievance

M
*17 but the stand taken by them is that i—is Respendent
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Ne.1 had issued a pelicy directien te all the

effices in the.country, including the Telecem
Divisienal Engineer, Meradabad, te the effect

t hat enly these drivers whe were appeinted in

the Deparﬁmant en casual basis befere 1,4,1985

were eligible te apply fer recruitment as drivers,

The Respendent Ne, 2 maintained that the advertisement
dated 20, 1.1994 had been issued strictly 1n’accordanco
with such instructiens/directien,

The prayer made is that the alleged pelicy
decisién may be quashed, UWe are net satisfied with
t he averments as neither any particulars ef the pelicy
decisien has bean given ner a cepy ef the same has
besn filed. 1IN eur epinien, we have ne jurisdictien
te entertain this 0.A, Let the recerd of this 0.A,

be transmitted te the Allahabad Bench of this Tribunal.

S Nt B
(B, N, DHOUMDIYAL) (S.K.K/W?AON)
MEMBER(A) ACT ING CHA IRMAN
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